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1,0RDER

Nene appears fer the Applicant; ner

foer the Respendents,pPerused the records,

. 2e It appears that the Applicant, whe
claims te have been engaged @s a part-time
centingent paid Sweeper in Kaudagara Su»
pest Qffice since 30-04-1983, has filed this
Original Applicatien te empanel him in the
wcommen panel®(being drawn feor pelng aesorbed

as Gr.'pD' staff)and te give due censideratien
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For A fesngson.

Aok

te him fer a pest of Malil Carrier in:the
G.D.S. Estamlishment ef pestal pDepartment,lt
appears that the Applicant has als® applied
te the autherities te apser®s him as an Extra
pepartmental Mail Carrier in the G,D.S. Estt,

at Natli post office.

3. since che applicant,as alleged,is
centinuing te serve the post office for last
15 years, his case deserves cClese examination
te empanel him in the *“cemmen panel® drawn
for meing appeinted in Gr.D cadre of the.
reqular postal pepartment,pls Case alse
deserves to se considered for neing absorbed
as a Mall carrier(in cps Estt., of the Postal
Department) for which he has applied, That is
teo Be done in accerdance with the DG pests
Letter N®,17-141/88.5pC and Trg. dated 6th

June, 1983,

4, In the adeve sald premises, this Criginal

Applicatien is dispesed of with a directien

te the Respendents te treat this Q,A, te be

a rejresentation of the Applicant and censider
the grievinces of the Applicant,in accerdance
with Rules‘ané pegartmental instructilens,
within a perioed of 120 days frem the date ef
receipt of a cepy of this erder and reply

te the Applicant within the said peried,

with the apeve epservations and directiens,
this 0.A., is dispesed of at the admisseien

stage; hewever,witheut impesing any cests,
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‘5. send cepies of this order,alengwith

gaper pock, te the Respondents.Free copies
of this order ma sent te the Applicant in

his address given in this Qx:igir.lal App]_i;,‘c"nti('n




